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Q.pu,rk gyastha, J.M,

| We have. heard the 1d, counsel for |both the parties; We
find that the,similgi mat ter ﬁas Be%n decided by the Principal. Bench
of CAT in a bunch of cases on 29210i96. We -do rmpt like to dif?er Fnom.
the Dbsarvétiohs made by the Principal Bench in|this case, So Qe ar;a"r:';r
of the viey that the applicant has nbo remedy before this Tribunal

for the grievénces raised -in the applicatidn inithe light of the

observations made Principal Bench, The applicatilon is therefore disw

posed of yith liberty to-spproach the ¢ ompetent authorities in accor-

' dance with the rules to qget proper reliefs, , o ’
N ~ With this observation tye applicatipn is disposed of,. Ng

order as to costg,
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